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DISCLAIMER :

The information contained in this Lis: of Stakeholders (“List") is sibstantially based an
Information collected by the Liquidator from the books and papers of Bholanath Ingows
Private Limited.- in liguidation {"Corporate Debtor” or "Company™), or as supplicd b 4
claimants, former directors, officers or employees of the Company, or obiained fram public
demain, The Liquidator shall not have any liability for any statements, disclosures or
Fepresentations (expressed or implicd} contained in, or any omissions from. this List or sy
ather written or aral communication transmitted to the recipien,

I'fis List has heen prepared pursuant o Regulation 31 of the Insalvency and Bankrupicy
Board of India (Liquidation Process) Repulations, 2016 (“Liguidation Regulations™) and fur
e other purpose, The submission of this List is & part of the liquidation proceadings. Any
recipient genting this Lisy is only entitled to use the same for the purpeses of liguidation
procecdings, and is not entitled to circulate the whale or any part o the List for anv other
purpose.

The Liguidator disclaims lability for any losses fiabilitics ar damages thal may arise relving
an the List. No damages! |losses/ penalties! lizhilities or dny farm of claim shall lie against the
Liquidator for the List
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LIST OF STAKEHOLDERS

Pursuant 1o Regulation 21 ol the Liguidation Regulation, 2016, category wise listaf
siakehoiders has been prepared, on the basis of proots ol clatms submitted and accepled by
the undersigned, under the said repulations stating the following details:

1. amount of ¢laim admitted:

_extent 1o which the debis or dues are secured or ungecured

. details of the stakeholders; and

. proofs admitied or rejected in part, and the proofs wholly rejected.
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This list of siakehalders includes separate lists showing elaims received and subsequently
accepted by the Liguidator ol the following stakebolders:

|, Financial Creditors: Annexure- 1,

2, Operational Creditars (except employees and workmen): Annexure- 2,

3. Emplovees: Annexure- 3.and

4, Other Stakeholders. Annexure-4

I this regard, public announcement shall also be made to the public informing filing ol the
list of stakeholders with the NCLT, in the manner specified in Repulation 12(3} of the
Liquidation Regulations,

Considaring that the realisable amount available for distribution to the siakeholders of the
Corparate Debtars, shall not be sufficient enough for distribution 1o the shurehaolders of the
Corporate Debtor, therefore while preparing the list of stakebolders, shareholders of the
Carperate Debiors have not been considered,

Considering that the very nature of admission of claims filed by stakeholders 13 subject o
modification. necessarv application shall be maved with the Hon'ble NCLT. from iime o
time, to modily an entry inthe list of the stakeholders filed with the Adjudicating Authoriy,
in the manner directed by the Adjudicating Authority.

[he list of stakeholders, as modified from time to time, shall be:

1. Available for inspection by the persons who submitted proofs ol ¢lamm; and

3. Awailable for inspection by members, directors and guarantors of the Corporate Deblor,
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Annesires 1@ Claims of Finaneial Creditors

Moles:

|. Last date of submission of claim was 23" March 2020, However central government
announced lock down in country w.e.f. 257 March 2020 and government of West Bengal
announced extension of lock down till 20" September 2020, Further-1BHE] amended the CIRP
Regulations to provide that the period of lockdown imposed by the Central Uiovernmen! i
Uhe wake ol COVID-19 outhreak shall not be counted for the purpeses of the time-line for
amy activity that could not be completed due to the lockdown. in relation 1o liquidation
pracess. In stakeholder meeting dated 29" Aupust 2020, it was decided to extend last die for
submission af claim till 31% August 2020, Subsequently liquidator cansidered claim filed
with him till 8" September 2020.

3. The claims have been verified by the Liquidator based on the evidenee! bankers’ book
submitted by the respective financial ereditors. The amount dogs not necessarily match
within the books ol accounts of the Company.

3. The claim amount admitted is subject to further serutinization based on subsequent
intormation’ documents sought from the Corporate Debtor! creditars, and the Liquidator
may madily/ correct the list of claims, on the directions of the NCLT, o1 otherwise.

Details of Stakeholder Amountaf | Secured or | Claim
Claim Unsecured Admitted by
[ Liguidator
| NIL ! NIL MIL MIL




Annexure- 2: Claims of Operational Creditors (except workmen and employees)
MNotes:

. Last date of submission of claim was 23" March 2020, However eentral government
anwuutmd lock down in country w.e.f. 255 March 2020 and povernmenl of West Bengal
announced extension of lock down 11l 20" September 2020, Further-IBBL amended the CIRP
Regulations to provide that the peried of lockdown imposed by the Central Government in
the wake of COVID-19 outhreak shall not be counted for the purposes of the time-line Tor
any activity that could not be completed due to the lockdown, in relation to liquidation
process. In stakeholder 11|w1|1m dated 29 August 2020, it was decided 1o extend last dawe for
suhmission of claim till 31 August 2020, Liguidator prepared the list of stakeholder based
on claim fled with liquidator il 317" Augest 2020 and e-filed stakehodder list with NCLT
Kolkata Bench on 3™ September 2020, However liguidator received claim from operational
creditor Suraj Fabric Industries Lid on 8" September 2020, Considering the extraordinary
disturbance created by carona virus and a8 per regulation 47A of the Inselvency and
Rankruptey Board of India {Liguidation process) Regulations 2016 for exclusion of lock
dovwn periad for the purpose of computation of time line for any tusk that could not be
campleted due 1o such lock down, in relation to any lHguidation process, liquidater decided to
admil the claim after due verification and revised stakehelder list is prepared by liquidator,

2. The claims have been verilied by the liquidator based on the
evideneeinlormation/details/ invoices towards which the claims have arisen submitied by the
respective operational creditars, The amount does net necessarily mateh within the books o
accounts of the Company.

3, The claim amount admitted is subject to further scrutinization based on subsequent
infarmation’ documents sought from the Corporate Debtor! creditors, and the Liguidator
way modify/ correct the list of ¢laims, on the directions of the NCLT, o otherwise,

Details of Stakeholder Amount of Claim  Secured or | Claim Admitted
- Lnsecured by Liguidater
JaiBalajl | 5 Bentick Street, Hg £,85,00,000/- | Unsecured = Rs§,85,00,000/- |
Industries Ltd Kolkata-700001 _ - }
¥ R, Traders 1British India Street 35.69_31,?4.405;'- Unsecured  Hs
Pvt. Ltd. R.M.202 2™ £9,31,74,405,

Floor. Kolkata-700065.

Subhlabkh 1 British India Street | Rs20,81,85,8759/- | Unsecurad | HSR{J,Ei..E.'é,TE;?E;’-
Steels Pyt R.N.202 2"
Ltd. i Floor Kolkata-70008%
|
_Suraj Fabrics | 224A A, ). C. Bose Road | Rs 28,65,54,70%/-  Unsecured Rz
Industries Ld | Kolkata-700017 28,65,54,705/-
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Claims by Workmen and Employees

Annexure- 3: Claims of Employees

Details of Stakeholder Amount of Secured ﬁr Clzim

Claim Inzecured Admitted by

[ Liguidatar

T NIL NIL T NIL

Annexure- 4 Chyimis of other Stakeholders
Claim by Other Stakeholders

| Details of Stakeholder Amount of | Secured or | Claim
Claim Unsacured Admitted by

. l Liguidator

| " OMIL MIL ML NIL




